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hiva paew \aleed - caSe may now be listed for hearing. The
, : ' “spplicant may file rejoinder, if any,. within
Z, R
- . -+ List on 5.2,2002 for hearing,

%

Member - vice-Chairman

Y € 5.2.02 - - Heard . learned counsel for the
\7 ey

(= é /%’VW)LU}L parties. Hearing concluded. Judgment

&\\/\ Q@’F@\,ﬁ(ﬁxﬂﬂ, delivered 1in the open c01.,1rt, kept in

, ) . . separate sheet. The application is allowed

to the extent indicated ‘in .the .oxder. No

ngd o . Member \'/vi_g‘:e:_—wq_halrman
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No. 339 of 2001.

Date of decision : This the 5th day of February, 2002.

Smti Labanya Bora Das

W/o Late Khirod o L

Village Kochgaon (Hem Baruah Path)

P.0O. Biswanath Chariali

Distric : Sonitpur (Assam). ...Applicant

By Advocate Dr. (Mrs.) M. Pathak.

-versus-

1. The Union of India, represented by
the Secretary to the Government
of India, Ministry oof Labour and
Employment (Central Board of
Workers Education),
New Delhi.

2. The Director,
Central Board for Workers Education
Near V.R.C.E. Gate,
North Ambazari Road,
Nagpur-440010.

3. The Regiongl Director,
Central Board for Workers Education,
Regional Directorate,
Sixmile, Guwahati-22.
. .Respondents

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

CHOWDHURY J. (v.C.)

.The issue raised in this application relates to
compassionate appointment in the following circumstances :

The husband of the applicant was working under the
'requndents as Upper Division Clerk (for short U.D.C.). He
.entered into‘service on 1.1.1966 as Lower Division Clerk. He
‘was promoted in the year 1986 to the post of U.D.C. While
:sérving as suéh her husband passed away on 22.9.1999 leaving

‘the applicant as sole survivor.. The applicant submitted an

L
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application for compassionate appointment immediately after the
jdeath of her husband on 26.£0.1999 followed by number of other
‘applications> continuously till l7.7.2000.' Failing to get
appropriate. remedybthe applicant‘moved this application befofe
the Tribunal praying for a direction for her appointment on
compassionate ground. A

2. The respondents submitted its written statement. In
the .written statement the respondents averred that
bompassionate appointment is'permissible' as per the scheme
upto maximum 5% of vacancies falling under direct recruitment
guota in any Group 'C' or 'D!' post. In the written statement
the respondents also averred that there were 40 and 31 vacant
posts in Group 'C' aﬁd 'D' respectively. According to the
respondents’in their roster there were six applications pending
for decisions. It was stated that as per the seniority her
status was at serial no. 4 but so far merit position is
concerned her position comes at last.The respondents also stated
that the office -df the Director, Central Board of Workers
Education is vacant and her case would be consideréd in due
course on appointment  of regular Directof. The respondents
stated that there was no negligenée on the part of the
respondents in considering the case of the applicant.

3. We have heard Dr. (Mrs.) M. Pathak, learned counsel
appearing on behalf of the applicant and Mr. A.Deb Roy, learned
Sr. C.G.S.C. Under the aegis of the Central Government a scheme
for compéssionate abpointment was introduced for the dependent
f%mily mémbers of a Government Servant dying in harness or who

-

has retired on medical gfound. The said scheme was introduced

with a view to give succor to the family on the death of sole

bread earner resulting financial destitution. The said scheme
is a beneficial scheme to come into aid to those dependents on

Contd..

AT
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the death of the sole bread earner by arranging appointment
‘against'the vacancies ear marked for those persons. As per the

said scheme all posts are not available for such appointment

save and except Group C and Group D-posts; The respondents in
its written statement indicated that the applicant.has received
pensionaryvbenefit of Rs. 5.24 lakhs. The receipt of pensionary .
penefits- cannot stand in the way for getting compassionate
appointment to a dependent of a deceased Government Servant.
The scheme referred to by the respondents in its written
statement also indicated that the application for compassionate
appointment should however not be rejected on the}ground that

the family of the Government servant had received the benefits
under various welfare schemes. A balanced and objectiVe
assessment of the financial status of the.family is to be made
taking into account the. assets and iiabilities and other
nelevant factors including the presence of an earning-member,
size of the family, ages of the children and the essentlal need
of the dependent. Such appointment should brook any delay and
it should be made available to the person concerned against the
vacancies meant for compassionate appointment, if a person is
fbund eligible and suitable under the scheme. Such
cpmpassionate appointment under the scheme will have precedence
o?er absorption. of surplus employees and reqularisation of

daily wage/casual workers with/without temporary status. The

real . object of ‘the scheme is providing compassionate

vJappointment to the family of a deceased Government Servant to

tide over the crisis and to relieve the family of the deceased
from financial destitution. A single person more particularly

widow cannot be over looked on the ground that she had no other

'dependent; providing a job itself is an empowerment to such

class of person.

Contd.
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é. Considering all the aspects of.thevmatter we are of
the opinion that the case of the applicant requires to be
considered by the respondents in the light of -the scheme. The
espondehts are accordingly directed to consider the case of

B
‘ ‘ | ,
the applicant along with other eligible persons for absorption

sgainst available vacancy or vacancies in terms of seniority.

iepartment since 1998/1999 including the case of the applicant.
When vacancies are/were available there was no justification

\ ‘
'
i

for making delay with regard to compassionate appointment.

4. o In the facts and circumstances stated above, we
Airect.the reSpondents to cpnéider the case of the applicant
;or compassionate appointment alongwith others in terms of

Seniority as expeditiously as possible.

6. . .~ The application is allowed to the extent indicated

-y

ybove. There shall however be no order as to costs.

| ' (D.N.CHOWDHURY)

{K.K.SHARMA)
MEMBER (A) VICE-CHAIRMAN
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
GUWAHATI, |
(Application under Section 19 of the Central
- Administrative Tribunals Act, 1985). )
- O.A. No. of 2001.
t . BETWEEN |
i Smti. Labanya Bora Das, -
) w/o Late Khirod Kr.Das,
) '
Vvill Kochgaon (Hem Baruah Path)
+ R P.0. Biswanath Chariali ' i

' . District : Sonitpur (Assam).

— o -

_ «ssAPplicant. N

] . ; - AND-

. ' . _ 1. _'me Union of India , repréented by
| | the Secretary to the Government

of India , Ministry of Labour and
Employment {(Central Board :Eof

workers Education),

_ New Delhi.

Labam™a Bsrea Dod

contde.e
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. | 2, ‘the Direct;or,
Central Board for Workers Education
Near V.R.C.E. Gate,
North Ambazari Road,

Nagpur- 440010.

A

3. The Regional Director,

; Central Board for Workers Education
| Regional Directorate,
Sixmile, Guwahati-22,

«+ eRespondents.,

’
! ‘ ‘ |

/ DETAILS OF APPLICATION :-

1. PARTICULARS (F THE ORDER AGAINST WHICH THE

APPLICATION IS MADEs

This application has not been made
against any specific order. The applicant is enti-
tled to compassionaie appointment under the
respondents after the death of her husband who
died in harness ., under the scheme of Govt. of

‘India . The applican; made series of-represgntations/-
applicahtons on 26.10.99, 8.12,99, '16.5.2000, -

28.8.2000 , 29.3.2001 but the respondents have not

labam™ 4 Bora Dag - contd. .



re;glied to any of them uptill now . Hence ,' ’this

application has been filed for a declaration of
applicant's right of _'appointment: tn compassionate
‘ground and to direct the respondents to appointing
the applicant on compassionate ground. ' / -

\ -

2: LIMITATION:

| ~ The applicant further declares that the
instant application has been filed within the limi-
tation period prescribed under Ssection 21 of the

aAdministrative Tribunal act, 1985,

/

3: JURISDICTICNS ‘ ‘

The applicant declares that the sub-
ject matter of the instant case is within the

. jurisdiction of the Hon'ble Tribunal.

7/

~ ° 4: FACTS OF THE CASE @

r4

~

41. ' That the applicant is the citizep of .
_ India and a permanent resident of Assam and as

such she is entitled to all the rights, protect-

idns and privileges as guaranteed under thé Cons~

| titution of India .

/

eabanya Bona Dag

7



Sty gEsE  alaw

Centra! ot 0 rativs Toibonal \'7
2 7rYG 2000
gt At
: Ci+  nti 3.pcd
4. . - — .
4,2, That the applicant passed Higher Se-

condary {(Arts) Examination in the year 1994 . The
applicant. also got diploma in Type Writing (Eng-
lish) from a Government recogniged Institute ,
Tezpur on 5.6.94 . The aéplicant belongs to Koach
Rajbongshi community , which is recognised as other
Backward Classes community 4in Assam . Thé-Koach |
Ra jbangshi community for a short span of one year
was also clkgsified as Scheduled Tribe community of

Assa, by virtue of the ordinances passed by the

Government of India .

-

- Photo state copies of the pass cer-
- 0}
tificate/ HSLC, H.S. and Type Writing

certificates are annexed hereto as

Annexure -A,B and C respectively.

-

- ~

4.3, - That the husband of- the applican;:.\ late
Kshirod Kumer Das entered in service as a Lower
Division Clerk in the Office of the Workers\‘ Edu-
cation Centre, Tezpur w.e.f. 15.1.1966 . Late
Kshirod Kumar Das appointed as L.D.C. in the office
of the Workers®Education Centre, Tezpur vide memo
NO.WE/TEZ/3/65/91 dated 14.1.1966 and his sérvices |
was governed by the Central Board for Norkeré'
Education (Staff and Condi;-:ions of service ) Regu-

lations,, 1962 issued by the respondents vide

- memo. NO.WE/TEZ-43/66/3783 dated 9.9.1966 . The

A

babowmya Dons Doy contd..
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5.

services of the applicant husband‘was confirmed in
the . permanent post w.e.f., 5.1.1976 vide Memo No.
Con 6(43)/1242 dates 24.4.1976 . The applicant hus-
band was subsequently promoted to /UDC in the scale w
of pay of Rs.330-560 vide memo NO.WE.5(17) Vil,vIII/
-~ | 10285 dated 23.9.1986 . The applicant'’s husband
| died pre- maturely in harness on 22.9;1999 . On
his death, necessary death certificate was obtained
from the competent authority of Govt. of Assam on

20.12.99 .

-

Photostat copies of the appointment
letter dated 14.1.66, memo dated

' &nﬁkma:ﬁm lebhere dated 24.4.76 ,
9.9. 66. promotion letter dated 23 }.86

and death certificate dated 20.12,99

are annexXed hereto asAnnexure-= D,E,F,&

and H. respectively.

14

4.4, That just after the death of the app~
jicant's husband she faced a tremendous financial

hardship‘. The applicant just after the death of

her husband on 22.9.99, being the only surviving
. legal heir¢, applied for t;e”post of L.D.C. to
the authority concerned on 26.10.99omcompassionate
' ground .Supporting her claim as legal heir , a
certificate was issued by the Deputy Commissioner,

Sonitpur vide no.3 SVF.3/99/pt.2/436 dated

» -

LP\\DO\'V\\’A Rona Doy

contd., .
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10.3.2000. Itisworth mentioning here that late

Khirod Kumar Das died as childless and there is

no other member in his family to earn livelihood
' after his déath;

Copy of the application dated 26.10.99

and certificate dated 10.3,2000 are

~

annexed hereto a3 Annexure- H—and IamdJ
—

réspectively.
45, That thé applicant has also submitted
several representations thereby praying to appoint
her on compassionate grounds ~as she isthe only
surviving member of the family of her husband.as
her husband died leaving without any issues .But"
the kespondents have not considered her case and
are sitting upon hér representations‘ o« The first -
application was submitted on 26.10.99‘1mmediate1y
and without any delay just after the death of her
husband. Then again she wrote on é112499, 16.5,2000,

28.8.2000 , 29.3.2001 and lastly on 17.7.2001 .

Copies of representation dated 8.12.99,
16.5.2000, 28.8.2000, 29.3.2001 and

: , i : 17.7.2001are‘anneXed hergto as ,

: , omd o
o Annexure- B,K,L,M snd N respectively,

LA \oo'v\\j & Roreo Do

contd..
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4.6, That after receipt of the several repre-
- \

sentations, the respondents verbally informed her that

only after the posting of the respondent no.z,'i.e
Ddfector. her case may be considered. But the case
of Rer hppointment being on compassionate ground ,
it ié in'no way related with the appgintmgpt of the
Director in the Head Office at Nagpur. Therefore,
it clear that the respondents have shown total
negligenqe towards her genuine need of appointment ana

survivad.

4.7. ) That on verbal assurance given by the
respondents till the death;of her husband, the appli = A
cant was under a bonafide impression that she will be
K appointed under the respondents on compassionmate ground
as she fulfills all the eligibility criteria laid
down for compéssiohate appointment . It is pertinent
_ | to mention here that presently she is the sole member ..
in the family and it is very difficult in her part
to run the family with the meagre amount of pension.
| received by her. Moreover, she is in extreme need. o
of her personne)l ang e&onomic Security after the death
of her husband as she ig childless, more particular-

V4
ly 4in future.

-~
AN

4.8, That the applicant begs to state that -

the respondents have delaying the and neglecting the -

{ -

contd.,-

L—AI‘QC\A\[A Rowar Doy | - \‘
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process of her appointment by eXplaining this or
that ground orally. The applicant - every ﬁeek uses \
to go ro the office of the respondents at Tezpur

and now at Guwahati with a hope that they with will
consider her case and will give her appointment
iﬁmediately Byt the respondents have deliberately\
and negligently avoided her case and pushed her to
starvation’' day by day. It is further stated that

the instant case is a fit case whererp the respondents
may give appointﬁénts to the applicants on com~
péssibnate ground . If this application is not all-
owed and the respondents are allowed to set up

the plea of delay at rh&btown instance , the appli-
cant would suffer irreparable loss and injury and

her valuable rights to get appointment would be taken

away.

4.9, " That the applicant further begs to
‘sta;e that one post of L.D;c. is still lying vacant
after the transfer of one Sri P.K. Deka on April,
2001. Besides that another grade- IV post is also
not filled up after the voluntary retirement of Hori
Dey. Hence, the applicant may be appointed imm-
ediately against any such posts 1lying vacant . .
The objecr and purpose of compassionate appointment

is to g¢give sfife guard to the family imwediately after

\

contd..

Lobowya Rote Do
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- 9.
the death of earning member and £ill- up the void

economically . This has not been done'by the respon-

dents.

5. GRCUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1 ' For that the action of the_;eapondents
in not appointipg the applicant on compassionate ground
is illegal, arbitrary and violative of principles of

natural justice.

5.2, ’ - For that the rQSpondenfs being a model
employef should not si£ upon the prayer of the appli-
cant in regards tolhgr compéssionte appointment as pere
‘scheme of the Govt. of India .

5.3, Eo& that malafide and complete non~
application of mind to the request of a poor

widow is a good ground to direct the respondents to
issue appointment letter to the applicant on compass-

ionate ground.

S5.4. For that any view of the matter the

action/ inaction of the respondents are not susta-
KN :

inable in the eye of laws.,

Lﬂm%ﬁmf&mﬂb%

contd..
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6. _DETAILS OF REMEDIES EXHAUSTED 3

That the applicant declares that she
has exhausted all the remedies available to her and
there is no alternative and efficacious remedy '
available to her.

~

7 ¢ MATTERS NOT PREVIOUSLY FILED OF PENDING IN ANY

OTHER COUR 3

The applicant further décléres thaﬁﬂshe
has not previously filed any abplication, wri; peti-
tion or suit .regarding the grievances in respect
of which this application is made before any court or
any other Bench of the Tribunal or any other autho- .
rity nor any such application or suit ig pending befoge
any of them,

8s RELIEFS SOUGHT FOR 3

t /

S—

Under the fécts and circumstances stated.
above the applicant most respectfully prays that the
instant application be admitted, records be called
for and after hearing the parties on the cause or
causes that may be shown and on perusal of the
records be pleased to grant the following reliefs
to th? applicant =

i

.}L&\M“ & \Jowa Doy

contd..
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1. To direct the respondents to issue appointment
lettervto‘the applicant on co:npassionat? ground |
against the vacant post of Sri P.K. Deka, LDC, who

was transferred on April, 2001 or Hari Day, Grade~-IV,
\

2. To direct the respondents to complete the process

of appointment as early as possible.

~ 3. Cost of the application,

-4+ - Any other relief / reliefs for which applicant

is entitled under the facts and ‘circumstances of the case,

A

93 INTERIM (RDER PRAYED FOR : -

Pending ;iisposal of this application, the
applicant prays for a interim order directing the
Fespondents to consider her cage of appointmentagalnst
any vacant post on temporary basis till she is app-
olnted regularly on compassionate ground and also
to not to £411 up the vacant post arose on transfer of .
P«K. Deka LDC and on voluntary retirement of Hori .
Dey, Grade-IV.

This application is filed through Advoeate.

11, PARTICULARS OF THE I.P.O.

1) I.p.o. No.Z (G .54 886
ii) Date ‘= 23.¢ 0%/
i1ii) Payable at : Guwahati,

12, LIST OF ENCLOSURES:
As stated in the Index.

Lp\‘léc;hr\_\}lk Batten DeA,

contd, - R ‘ /\\\\
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VERIF ICATION

. _» ,
I, Smti I;abanya Bora (Das) aged'ahoq,t

- 37 yearé » w/o Late Khirod Kumar Das, .
resident of vill Kochgaon, Biswanath Chariali.
Hem Baruah Path, P. 0. Biswanath Charialdi , Dist.
Sonitpur ,Assam do hereby soletnly affi_rm"and, _
state that the statements made in paragraphs.z. 3,40,
lfé-fv‘lq 5.1k 5.4, 4W‘(7wa¢e true to my know-
ledge and those made in paragraphs.} 4.2 4.5 being mmvaglv' ’
Yecds £ are true to my legal adviee and I hwe ‘
not suppressed any material facts.

And I sign this verification on this.27F Fbh-
day of August, 2001 .

Lé\bo\'v\\“a 3ot D&j
Signature. ‘

o
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ANNEXURE -C

24 . . No. ACA/T] |
Art & Commercial Academy
TEZPUR, ASSAM.

GOVT. RECOGNISED

Final Dipioma |
" Commercial & Vocat iocnal Training

- C/ert:ﬁed that Shrz/Sm imati A Coe s a fie et (A

w C S e - . .
sonﬂLé-a-ué-“gf of Shri % /1,‘:0 (‘f[ /1//’“ 710080 /f/ﬁu +  has attended in this

Institute during the session 93 - 9»’7‘" Y X 7C3c)z, a full course of Training in

Ei’lg['fsh TVPCW}Z[[/ZU | M and has anpeared in the Institute FINAL
ed

~

DIPLOMA Exammanon which he/she has successfuilly passed. having attained the spe
é‘b 2 72: ) ® jos words per minute and having been placed 1N e e e e s

Division.
He/ SnP has thoroughly acguired -the knowledee of using and taking care of all
o b= =
Type-writers of different makes : : . ; '
. . . N . N . ;}-;'; - o
1 consider him [ her quahﬁes to undertaks the dutics of a /o #L% - a"__;j';f{(f}i—" 77
P4 1 g7
0N H .,}"’ o 7a ‘\;'i' ‘\_,»
st & S S L
et [Ty A2 \ U AR ATt PRt
Dm- f‘f issued, S/ £/ 777 & N Principal [+F : T
S % A\ o .
AN L ATT & COMMERCIAL AL g S RN
quctaﬂf Exea Mg Fnainecr; S COMMIZROIAL AC DEN
N , Ch&[%\&&zb Divn. ({rrig) Terpur, Assam e
Rarisli.

AR
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- UL — R i
L6 | ANNEKUKE«-— D
i . : Fna n
| ' Lo .
| ' . o - OFFICE. "47-3500
l . v TELEPI~!0NE: { RES. 24 2790

G@\JERWENT oFuDIA
MINISTRY OF LABOUR & EMPLOYMENT .

o CENTRAL BOARD ,fOR WORKERS’ EDUCATION

. Oftice of the REGIONAL DIRECTOR, :
- WORKERS' IsDUCA'IlON CENTRE; ﬁm&}}mx TEsz,

Uhmrm(m ShrIR L. Mchta, ’ A.S., Y : g '.‘ BT L - o - o 43_ SARAT BOSE.ROAb 5
" Addl Secrcmy to tho Govt. of India, Lo e o ) i o IR r.?CALCUTTA-IO FH
S Mlnmry iof Labour & Employmcnt ST T e Lo L T o i
: /Z.«,g.u wr/q'p z/}/ésﬁdfc 19( o .J)atzrezpur Ahth. Jan,-_ /%66 i
M o i : !;{
‘From:= . S.K.Mukerjee,
Regional Director,
Subjpct:é AppointmeﬁtAof LeD.Comcum=-Lypisdt in this Centreé
i L
‘ Te = .. . L
'Shri Khirod Krs Das,
Vill., Saikia Chuburi Ber jhar Gaon,
P.0. Dekergaodne.
Dist. Darrang.

o Snrl Khlrod Kr. Das is hereby instructed te repert
for duty ‘ss L:D.Co~cum-Typist in the Office of the under-- A

AV : signed 15th January, 1966 p9831t1ve1y° o vff;&
)

He is'furthef advised to sent'his'consedt‘accepting 3%

of}thelpost.of L.D;C.-cumATybist immédiatelyn' - . f*?

r~ } -\/" }‘ 1 e ‘ ““““ ‘
Pc' sonal 1A ecier, :
‘7\/orE ors Ldvcamon Lcm s g

. . ) P PO T TTYN i Lo Cem . RN LS )

'6 - . Shri P.8.Thakur o I:E'O_zhl,lmde
7. Shri B, Nayal ) ) Rndoro
;3, Sl‘lri V.Crasta . Nounjlceq@ o
9. Shri G.G.Jawnlkar ‘Mangalore .- e

" . Thona., - - //

. . ) . B . . . . L ;
e s e - . e ety e s ey U R _..,_..__/"‘//
. . “ i, : ' ° C ontd e 2,
~N AK‘H ~ -



. BNNEXuRE —&

Lo *~—-—~—~~c/_:, [, PR ‘ e —————
semore. | T ;7;;3; -'pf ;
' RN L

GOVERNMENT OF INDIA ™~
* MINISTRY OF LABOUR & EMPLOYMENT

CEN TRAL _BOARD FOR WORKERS' EDUCAFION or ]

_ Office of the REGIONAL DXRLCTOR, :
WORKERS' EDUCATION CENTRE, CAT.CU’FYA‘( TEZPUR.

Chaigman, Strlit, L dlehta, dAx S, _ o ‘; '
: Adgl. Segratany, saths. Gove of ndit. . - ‘Aﬁ£§x13gﬁ;0. ' x5
Minigt[y"uf' tabour =& Empleyment. e ot
s 13739 * . -
b R MmO o TR/ 4 - (Juto, Ot September 1066 i3
i |
iy MEMORANDUN 1
{ . !
;i Sri Kshirod Kumar Das is appointed as a Lower Division Ciﬂr?i
2 _ in the office of the Workers' Education Centre, Tezpur with effect from
¥ © 15th January,1966 on the pay of Rs.110/-P.M. In the scale of pay of - !
%; ) R4 11,0~ 31314~ 155-EB~4-175-5-180/~ plus ususal allovances as admlssi-:
i ‘  ble to Central Government employecs of similar status havinp head qua-
! rters at Tezpur.Other Service conditions will be governed by the Cen-

[ tral Board for Jorkorf' Lducatjon(Staff and conditlons of scrvice)Re-
gulati LO"lS, 1962,

His appointment is further subJected tos-

. T b ey
B 4 TITIRITADT e

o i). Production of certificate of flf ss {rom the
4 competent medical authority. ‘ |
; ~ii). Submission of doclaratlon regardnng his marital !
i : status, ; : ey
1' ‘ i) Tannp of an oath of allegiance/faithfulpess to the .
f , - constitntion of India(or marking solemn affirmation
¥ o to that effect) in the presbribed form. i
| . NI i o |
| iv). Production of the following original certificatesi- |
(a) Depree/Diploma/Certificates of ”ducatlwnul and |
other quelifications. . . , '

(b) Certificate of age.

P

(¢) Character certificates from two Gazetted Officers

of Central/State Government. or of a stlnnndorj -
Maris lrdLe in the pres scribed forn.

(d) Discharge certificate of nre JiOWS employment, if
any ?

, ‘M% 4 o | | (u.n"hm

T
: 7 Lo Kahivod KD : - for Dlrec1or.
. 51l Kshirod Kr.Das, :
Vﬁuﬂﬁ Care Sri Giridhar Das,
V&A Vill.Sailkia Chvburi Barjhar,

PO, Dekarapaon,
Dst?,Durrang(Ausmn)

i . © pe Jine 5w : '
' Memo. Ho. Wi/ (R2/49/66/ 2774 - /Dﬂtnd Tezpur,the Heh sept e
il N oA e ~ At °
Copy forwarded to the Director,Central Poard for Workers' iduca-
tion,agpur for favour of- information, _ i

(3. Acharya)’

! #lazi* ' L Ragional ]‘).'erectora_ ;

o e il urvr,(,mr .



co g e A/V/Mswu:eﬁ;_‘“

"CDNTRAL BOARD FOR WORI{ERS EDUCATION ,,".('

11400, West High Oourt Road, xa~% PR

1 uu_
' ;j . .L , Gokulpeth Nagpurﬂa 440010 S !‘QT AT

b Tea oy e
H '

PR
o oy i >
l’ R

(ZL/’/// L RS
| '7/” “oesestinel 24 "aph 1975 o

OFTICB ORDER ~””3” 'ﬂ§g;'

et o
: LR

v+ *In. pursuvance oIGovernment of "India, Mlnlﬁirv of AN
.Labour letter No.A-11012/1/74~VE dated the Sth- January 1976;uf4_
" 4he following Class-III and Cless- IViofficials, of the Centgq}tJ
/. Board for, Workers  Education are declared: conflrmed in the .5
) permanent. posts with effect rrom 5th January 1976 as 1ndlcated“ Lo

below - ) . o s R o
T ‘Conferod o _Uppoxr Divuaion C]nrk : - ’ SRR
3 1. Shrl T.A.Khobragade-.} - .. . - Nagpur . o jj';
2 2. -Shri B.N.Sharma a ' Tinsukia Lo U
i 3. Shri R.D.Pande . . . -Allahnobnod e T T
i 4. Shri J.X.Dalvi - S e . IIVE,Bombay. - Y
: - 5. 8hri V.D.Nair o ., Coimbatore -, %+ ' ',
‘ \\\\ ©.6. Shri C.Satyanarayanan Head Office . .- {
] : T. "Shri S.Kailash Nath e " .Bangalore v K
, 8. 8hri X.C.Baruah ' " . "Tezpur .
L 9.. Shri M.Shanumugam o Heod Office.,
S 7" 1007 Shri C.P.Radhakrishnan Madurai. - "

oot

II. Confirmed as Junior'Reader';

- 1. Shri §.C.Shukla . ..  Hona Office’ !

: : L ST
i, . III. . Confirmed a6 Junior Stenographer :

Y.
.-‘l

T e et e e

) 1. Shri N.Rehman . " PR .. Tezpux
e L 2. Smt.P.M.Mariamma;,:;~‘ SRR MiBaroda
T 3. 8mt.V.G.Kullarni. . ~Hubli
<. 4+ Shri A.N.Vittal R Poona
1 5. Misg.l.V.Subbalakshmy -~ " "  Alygye .
{ 6.  Shri V.K.Hatagole .+ . ... Y Head Office
| . T+ Shri George Samuel ; . Kanpur !
»8. 8mt. Lorna D!Souza -, - Lo ‘. Mangalore
9. ~Kum:C, Dnsgupta:&:;&r“v ;yx:4‘~y‘Barrackpore %
1 210 . Shri P.R.Bende ¥ 1.t o T ‘Bhilai , “
i '511.‘ Shri -Bhudee Rai ™ "« : Muzaffarpur.mi, 53
h o ' : ‘ ' ' A AR R SR Y
{ . ., ! ¢ R 'V‘.f o 90 )
i Iv. -Confirmed as_ Lower Division Clerkiﬁ . i o ':fof t,
) ?§%7 . 7 1. -Shri K,I.Babu ' Alwa i-& ,'\;:; :
{ \@ ' R (conflrmed w.e.f, 24 -11~ 1973 s
;2. Shri XK. Anjaneyulu . ... ' ‘Head Officeu
.3+ Shri S.B.Deshpande . * Bombay
4. . Shri S.Y.H.Abidi : : Hyderabad.
5. Smt.C.Omana Amma : Kozhikode
. V&k 6. Shri P.S.Thakur Indore
¥ ﬁﬁ 7. Bhri B.Nayak - . Rourkela
: Q 8. Shri V.Crastn v Mongalore
' @AV 9. Shri G.G.Jawallkar _ Thaona . .
; . ' o .ﬂw//ff:‘.
j : : . . e
. e e e B R it T SR Contd‘.a
- o —'m“ - . . k...'.Lx..*.‘é&'“
~ T AR e Eeanes ISR )
\,
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foms

S SRSACAL I 2o

.‘mpv\ T2, JKumlSLDaldthate . e g s, Bangalorggiﬁlﬁ
Caraety ' o ;.;‘»\-‘;‘m};lfx 3. ShriV .A.Shirodkax’ ...y i :' S 9 Thana “‘5"'('5!?‘ "’.‘z:
R v 14, “ghri'K.K.Das ' T . . Tezpur ”?“”“? ¥
T 5. Shri P.K.Verma ! Indoxre & o » \
6.7 Kum. L.Basu g Asonszol IR ‘
o T. Xum. T.Narayanikutty Kozhikode ~ S, v
. 18. . Shri ®.Vijondran Coimbatore - T4
R 19. . Bhri N.S.Peshne , Nagpur 7 70 00t 0
L 20..‘Shr1 D.K.Barua ‘" - vin it "Barrockpore .. e e
T {7“" 21. " Shri H.R.Choudhory -~ - "t " Calcutta“#-“ﬁ“€' W ey
N " 22. Shri A.R.Moharil - Heod Offlce SRR :
e S L T2, L Shrd 8.Dey f,'Tlnsukla 3 v s
e ' 24. Smt.N.Shukla =~ | Heod Offlce' et
i - 25. Shri M.D.Potre Head Officef,i./'m‘;;“ﬁ .
. 26. Shri D.N.Lokhande: .+t Heod Office’ )., "
i o o e o LA . ‘1
' V. .. Gonfirmed as Projectionist : o f': “;1
N r Ce, N S PO
y 1. Shri V.R.Sreenivosan ' Alvaye '/ i;: { s @5
- 2. Shri A.Jonardhan | . =" "Kozhikode . {7 i il
L fan .3+ Shri N.Kandaswamy .  ~. : " Coimbatore,” ' - li7M3
e L.t 4. Shri R.S.Shuklali. . ° - 't " Thona 3“.{.;“{:‘m;¢‘4
S ~Awer 55, Shri R.K.8inhe * ¢ ¢ 7 .., Muzoffarpur:., R
S T ™y .6, Shri Gouri Shankdr Sharma- " ;  Dhanbad m"h« g e T
' ' 7. Shri B.L.Barbor . g Joipur ”fl "
fre Y I Confirmed as Von Drlvor : oo A e N T
: 0 " AR I M M
) R 1. Shri T Padmannhha | " Mangoloro - fr‘\ f'gﬁi
o SEER Lo L S
AN VII. ;Qﬁ Confirmed as Chowkidar : T
R Y AT : “ v ; "”\; S e
REP e l1._ZSb31/V.Y.Naik- R ProoHubli ey fz‘iu;' X
S TR 2... 8hri S.Subramani . T Coimbatoro ,a_¥i'furhk;
wame T et 3. Shrd Mohd.Aeiff L. " " - Bongalowe -l sk w
i ’ . B . :f‘: \P“" : 4- «* Shri- P .Kumaran . ‘ : Mangalore S ‘”.1 s
e AN ShedY LKL Kadams e F cenmehe . Thana r1.r~uwsv53n
e . N R A I BRI L
’ L AT . R P A Sty REM o
« ° VIII.. Confirmed os Peon': v v U, T
! I S oo ' £ .
o . Shri. B.V.Ramona - . .'¢ Visakhapatnaom''
-4~~,m:~»‘wn + Shri N.Gunaseckoran . ' 1+ “Coimbatore"t ' .,
$y'.. 3. Shri D.R.Muru ™" .. 7.3, Jomshedpur® #7:-
t4o0 4. Shri L.V, Lokhanda. 4 : " i% ‘Hend Office . Evﬁ
o . Shri Snlamat Ali: “r

SRt B R-XUENY e

. -'Shri J.N.Pandey Muzafforpur f o
10. Shri M.K.Khandcswar Head Office o
11. Shri B.J.Moshram : . Head Office ‘
12. Shri M.Abdul Hafcosz ’ Madras. '
at”AL ”
Contd..3. ‘
\\ﬁ\\\ N . . . I s
. -
. — '
. .av, . - . X PR R r;m"‘f' | S --v.-'.'
-~ - " H
e e e e e o -" . - . em . oarpy 1 '

Shri
Shri
Shri

Y .R.More
B .Ramswamy
Manzooxr Ali

Hyderabad
Bombay -«

" Hyderabad .
Indoxre - = !

S e B




' Conf¢rmed
S===sined og

Copy with

"Govt.’qf India,

e

med as. Coole H
——88_Lool

Shri’J Réwtn i

;'?Q}f"Shri_m.v.eopaiakrgshn
' .ﬂf Shriﬂﬂaxman; AR

n !

o

C N
i

’{ShrifJoéHep~Chackb;
Shri’ Prabhu Lal"” ?

o e e e

. .. ‘ . T

. ——___8Pare copies sent to +the PR
‘cgional D;rector, Workers Education-
: g . Ona,copy'qf

. L S B 'i*»7'   ey
Copy to‘Shri/&umv/Smttﬂcflegé_. ' ”",WEC;;;fﬂtaﬁ&& RN
quﬁChhqbra,'Deput& Secféfary tqvthéwy
_Minisyry;qf‘Labdur, New'Delhi; IR

Copyxto Shri Hansg

~ (-SQN.L.S&stha“)rj
W for Director

. AN
" /
/

/
rd
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CENTRAL BOARD FOR WORKERS! EDUCA

NAGPUR ,

s

.Noip'WE.S(17)V91;VII;//QQJ%§ Dated:-22,9 BA. -

The following.Lower Dvr,
‘Central Board for Werkers Edn. 8E6 ro
"ofm UDC in' the scale of pay of Rs.330

'at;thefrégioﬁal‘centreé nmentiohed agai
with immediate effect:. | :

Sr, Nanme Present -place of
NOQ . .
.

——

e s OS

WEC, Kanpui.
Horkers Edh.Centre,

do Shri Rajkumar
2, " K K.Dag

Tezpur. - .-
3.. " Arunodaya WECTKahpurf
|
p
\ C Dire

,l.Shri’Rujkumar,

- Lower Dvn,clerk
' WEC_.Ka DU .
\//;.Shri'x.x.nas_

Lover Dvn.Clerk
Y] Ii( - I'annr "
3}S:i_ﬂgunodaYa,
Lower'Dvn.Clerk,
CWEC-Kanpur, .
Copy to;. . _ : :
l.The'Regional Directorﬁ’wOrkers,Edn.C
is requested to relieve S/Shri R ]
LDC immediately and intimatc,their d
to this office ang to ‘the Regional D
Zrespectivelgﬂhe instructions for £1
vacancies may pleagq{
2.The. Regional Director; Workers Edn,c
1ls Tequested. to intimate .the date of
Das 2 UDC
3)The Regional Directof,ﬁWEC~Qoﬁ it
the date of Joining of: shri
due ‘course, -
4)The Accounts Officer,CBWE,. Nagpur,
5)Confidential Section, ° ‘
6)Staff file of: WEC-Kanpur
Tezpur,Goa & HO - o
7JSeniority list file ‘

clerkS“undgr thé

© WEC-Tezpur.
. WEC-Goua,

ajkumar & Arunodaya.
waited separately,

I'e to this office, .
ch a request
Arunodaya,

TION,

e

23.5EP W6

the post_;'_ L
pcsted~_AA¢_ .

oted to
=560 'and
nst-each of them
Transferréd

place,

Head.office,Nagpur wle

L
gir {Khan,)
ctor I/c.

entre, Kanpur):He "

ate(s)of release’
irector, WEC Goa
lling-up cf the

entre,,Tempur;fHe?,_
Joining- of Sri’ K.K,

to “intimate
to- this office@p‘

0l

(M.Sagid IXhan,) e
Director I/c. S

2

AS/~ ;
/ . Towon o
Pec-ive :

Dule........

L IO Ceme o

Forkers' Fducation Centre
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.o g oiey
k\ GOVERNMENT OF ASSAM
o (SHY 5B -
xx DIRECTORATE OF HEALTH SERVICE .
» (AP (] ABTFAFTE) .
o CERTIFICATE OF DEATH !
x (qgra g "itfi) | 4
o S T L PR A H \
X% ISKUFD U‘\:DFR ?ECTION {2 ol the anstrduon of Bmhs and Dunhs Act, 1969. - % b
= ISSUED UNDER SECTION 17 . .
% (s—-n R TR ﬂ@?ﬁ’-{ W i 3 s;/sq vsx‘{% ﬁiﬁ?ﬁﬁ - D }
x //.‘,s" N/ PN o '
x._ . ; AN / { e A \\, o \.. T - {
= 'lhm is to Certlfy thdl the followmg\ infofmiaton. has heen taken “from- thé:r, b
XX ‘ L Jeel )93 g
xx original record of Deat}%r Qz%ch 1s in :the reglk RS
“ RERgR o KT s R of District... 2N ! '
m l"wz*“ma - i - - ou fiftre w4 hikE AR T AL '
Me by e W WptattF ?
Wﬂ?. ““.':j,""""c%nw Wﬁf\s-"“-’-.:,;-‘v@m C‘?ﬂ?‘% ﬂéﬁ TJFI \*ﬂ‘f“‘t?‘(vr«':;,.,= b -
{8 ~ . : .,'-‘_ . - !
A KHJROZJ kunm:Q S
' "Nallnemw ot "*‘Na%onaht%w FANEI SRS PR
. ‘:f“f" s Q.Permanent Aédres sl %zm A
m 51,/2 179 5 Smteis Winely i) A 5 i
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;2*;'4 - ANNEXME'-?-K

To

The Reglonal Director.
Workers iducation Centre
3;.:?;.-5.:5,.@3};3 ARS ARG

wppointmoent of Comnaﬁsxunate qround of w1fo of Late
trod Kunar Dag

- Sir,

' ‘ | . y
L have the honour Lo lay the fol‘owinq fow lines for favour
of your Iind consicderation and favoulablo action,
;‘!lr“'w

{Upper Divislon Clerk) undex your office at ln?puro , C
To my cllminckg my husband Mr Khirod Kumar Das expired on

That Sirx, with regret, I state that I am tho only surviving
menber or Lthe family of my husband. I have_none,to;lobk'after”my
Livilihood and shelter, Unless I get an appointmant under your

Rind disposal my palns and mlserlaes will know no houndq and I shall
have to die

*under storvation. Sop, 1 solicit your kind favour %o -
QiVe me an qﬂpn’ntm 2nt as LaDeCo (Lower Division Llerk) which will
suil me under your kind dispesale |

A8 regards wmy  Bducational uuakificafion I state hat I have

‘pasaod HQQ,SaL.Cm examination and I am now da years olde

L oshall i 1lnnly be grateful to you for your Favour and Kind
considexation of Pavourable action as stated above., | o

Hncls Coertificatng, Yours fdjthtuliyg_

7 ]f'\h(\'.)\‘(\ r’)’ ey l)(‘?

to Ha5olaCo cortdficate - habanys Dora (Das) -
Totieede e CCLALLLLCaLe : © C/0 Lte Khirod Kumar Dag

. ' Vi?lqmnarjharqxon SaAkia

aft & Assamess Chuburi, P.U»muayaraaon~

miting coviificate. Pist.~Sonitpur (Aosam)

u - .
:": o 2’ o é} & ."4\ N .}‘..p ‘,o N_

Js tingli

Tyew

96D e o

Date the Tezpur 8th Dec’9g

Sixy my husband #r.Khirod Kumar Das was working as U Do Coj
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&hw'ﬂirmctar
X al ﬁwnrd for Warkers Education

PNNEXURE —4 L

. h}. (C‘!' (5‘,, 7(’)(7(:,

Through' the Regional @irectorg Workers Education

Contre; Tezpur,

|
]
wintment of Compesglonaie

ity Ay
’ }?; 0 Khirod \’:,_gwl)t.iaﬁ 1
Bafs o iy app?icnnton dntedﬂkf‘-.pf

In pursuance of my application NosNil dated w.z“.ﬂ?,

542,99 and 4,2.2000 L have the hono
‘ellowing ldnes for favour of your ki
consideratinng ! ‘

That Sixy I am & helpless ar
cmy livel 1qood and shalter so I would
appolnt ma within the State of Assam
nut side Ascome For with aet of your
ﬁfwiaful to you.

iy

Grounm Wife of

¥ 8012099 & 4@2»20,0005

r to Jay bofore YOU t%@,
nd and sympath@tic’fi -
Teiawd

d none to 1dok‘affaf B
request you kindly to
(1e7pur) 1nst@ad Gf

kindnes s I shall ?am in

VoL

[P
W,:]‘ Yours faithfullyg .
i’ : L
: DAY . S ' ‘
.r\\if"b. g T TR x 3 L"\-") ANN G )Sc(('(\ f)f/&/ds
B MO . ‘ g
‘?tﬂﬂ'f‘ﬁ&hh; - ( \Labanya Borah Dag) = :
AR T W/0= Lt. [Khirod Kuman Dag, =
\urrf,{ u‘\ Q['re g

Vilis~ Ba
PoOc""’ J.)Q}(
Pists~ So

rjaxr Gaonp Saikia Chuburi,
argaon,. ,quTeZPurﬁs-
nitpur(Adgnm)a- '
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A . A WA
o DRt et worker | 5 Sducation O ﬂ“L0,~C/'ur as U.0.2,
< ek onSliemature death on ‘%aﬁfujﬂ and there wan
Cglogk aftar me,

1 ) !
B swanath Charlali-
, _ ' the 28.8.2000.
T(M 4 3
The Mirector L
Centrnl Hoard.for workers BEgucation
n"u”“\,l]w-l\) / \., “ {_\ '
l ' !
Ihrough the Regional Djr@ctor, Worker
Flucgation Ce nth Tezpur., ! i
! " H
Subt Baquost o céns i{ﬁr appointment on
compeanrsionate Cround, )
Siv, : \ y )
(Y : I
I would Like to lay th following few lines for
favmiry of yvour 1niormattonﬂand sympathetic order,
. . N
:;S That ”ly, my hu@bwnd ﬁhi"oﬂ Kr.bns who wis ,Workingil J

Al ' i

#md W0/5/2000, Byt to LT Ot

That Yiv, T applis? for fhe pont of L.D.C upon COMPa-~
ssionats Ground on 8/12/99 3@1111 its r

op . surpris

,uﬂnnly
no 1% sue lafg

N

Y ‘, !

aminler on 4/2/2000
2 nething has heard
-11 v e

fiem oy and £111 date ! i \ :
. v ‘ ‘ ) . :‘ "‘\ . .
2 I th?reform ”'rvently requast you onca again Pin]ly w }
Ao 1Ay & i le heed oy ?°Lu~"t awl arrange consideration’,
ooev oanpolntment in any post pq vOu \:owm m:cszuy for 'm,a T
7# ‘
¢ )
/ It would ba betler T Yyour. QOP isalf ﬂowsi ler to :
o varpolnt me ax Tenpur Centre whirh woulﬁ nnable' yshlf to moet "
-“/l rﬁ-}l [xTe] "]'} f")"fhth"‘l . 'r/' / ‘\A -_%_ -
A »; I3 | . \
i . } . M
{ ’ |5 RV ., B . \
v ‘ : Hepe you would kln”ly Oo t»ﬂ Hoalful and save myself &
[.l om mis o ip‘* -iut‘fa k\n’i fbr\ thiz nct of your ki}ndness‘ .
Lo=hall Lhmain nvar pr1;° I ‘ ‘ N
,; ' .{ \ "" ! ' "3 ) oo '
VoY ese O TR ' /’1‘ . \:'- { P [ § oo e
' ]“Q"Q' vopy of HeSelob.Cartificate, L O .
' P IRRE SEeN ] K : o
; v . -
/ AR \ / : Yours £aithfully, ™
. 7 [/nt)'owo»\‘mc ; . \ : \x
/" ' r, / ’ . v N
’ 1 \ v
| xg X 18 ) ) . i \
* : SRS Ledhand e
4 1% .IC
I‘ ) ; / \ { L P;ovc\ Dey
/ 1 t ,}' 'I “ : “ " ( a1 e anb]n/a r,or-a DGS
. : , . ,’\‘ '\! N 2/4‘/0 an(" ]1j roc‘ ‘L()- Das
’ ; Vil

P

%=

11l. Kgeh qqon(hpwbdrua path

0. h%r~'ar‘>%h,‘)11ri 1*~,
, .
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o S | Dte29,3.2001 %0

The Director o : - |
‘@Ptr al Board for Workers Education ' “
qguur 10

( 1hrough the He gional uirector
Workers kducation tentre.
lezpur, Sonitpur, Assam)

Subs Prayer for Employment on CompassiQDate Ground, ,
Her s My previous appljcationsgsubmitted on 28,8,2000 and

20.12,2000,
Sir, o . _ _
I bey to state that on recaip of the application rfrom
Your esteemed end the same have been submitted on 20.12.2000
for your kind and sympathetic consideration,lBut'Sir, L have-
not recelved any satistactory response so0 tar appointment is

_ EERER
concerneds : Do

Sir, it i4 needlesr to say that l am the sole earning
member of my 1amlly since Lne demise ot my husband° Now ‘I have
ne other means of income SOUTe

es except meagre amount ot rqmily
Pension which I

am uettlng t rom your esteemed establishm@ntg

~Therefore, I would Tequest you to consider my case on
humani carian ground to appin

this act of your kindness
nith regards.,

t me on compas sionatA ground, For
I shall ever remain qrateful to you..

RN i : “Yours faithfully,
t : . ]
S M8 Lebangu . g
o D ah ’ = S . '
)"«x ?Q“kwwﬂﬂw\ ( Mrs.Labanya Bora.uUas)
4 ") Ny Pra C?.l“ ‘-
,{ \}‘((j'\\\ *\.\73\.‘5"\1 ..rw&“\ W/O Late KhirOd KI‘d UaS
@ﬂ” &“ﬁﬁﬁ*”ms* ' C/0 Kapen Bora
ﬁx”‘ o Vill. Kochgaon, B. Chariali
g AT 3 ‘ o Hem Baruah Path
e B.Chariali, vist. oonitpur
Assam, Pin~ 784176 :
.
/



P

\PX“\W‘N' ﬁﬁ‘\““ “Therefore;: once; -again . I:request you, kmdky to consxdcr oy, case mnpaﬂleucany L

The Divector
Central Board for W orkers hduuahon
N_gppr~10 '

et ha

T hroug,h ﬂxc Regmnal Dxrccl or,Workcm Educatton Ccntrc Khanapara,
SIX Mﬂc (JUWdhiltl‘i' (G : - .

4
1

Praver fox emvlovmcnt on Commssmnate g;ound

o H A ,,,l

i

Ref:, M)' apphcauon fimbd'ZG }0 99 8. 12 99 26 5, 200 ".2? 8 2000 20 12 2000

‘.'.'7'; “i‘l £"C ':

‘2
'

'Sb

4

W Y \ : DI PE TIe) uv,;,‘)'y‘”-‘.‘ St T E L.

.,:

“ysars h'um P sscd gince the ucaih of my husband but I have not yel bccn favourcd by f
oﬂ”cmm employment nor. mccwcd anty roply § from your cnd ‘
S aﬁc,z 1hc c,qm'v of my husband 1he‘re is 1obody to look aﬁcr mc. 1 have no

e

ghc bo:}} cndg mth thc meagre pensxon dmount I receive. ;. T o

I‘,‘Xb O R ] ‘;\
o e nc"aﬂ({) ppoint me, at any mstcons1dm:adto beﬁ 3 s A e °«"&1i2.e“&’7}‘
d? @‘ d’) 1 Lot
\“\‘\W ‘0’\5 "‘)““\\ 1 : ’..' PR " ,"! Ly
s\m\\“% St e s ,'
‘ '-Addrus
'_',W/Q L(;tc K.KDEU Lx~UDC
g TN
. C/O—!K’ochﬂaon (Hem Barua Path)
P.O.- Biswanath Chariali
Dist.- Somtpur (Asoam)
‘ Pm—78f‘ 176.
— .."v;ﬂ':.
\_MN'& w)/V/ #

ESHYIN S TSI



© falling under direct recruitment quota in any group 'C'

AN
S
2N
IV THE CENTRAL ADMINISTRATIVE TR IBUNAL RN
=, c§
GUWAHATI BENCH 2:: GUWAHATI a ﬁg :‘ N
¥(Thol
o R
‘ CNg b
Os40 NO. 339 OF 200 o
U

Sot e Labanya Bora Das,
- Vg~

Union of India & Ors. |
= And -

In the matter of 3

Written Statements submitted by

- the Beepqndenta .

The respondents beg to sudbmit the background of

the case, which be treated as a part of the

Written Statement .

( BACK GROUND OF THE CASE )

The applicant applied for appointment on compass=-

ionate ground consequent upon the death of her husband in harness

on 22.9.99. Congolidated instructions were issued by the Govt.

of India vide GeIle of Personnel and Training OM Wo. 14014/6/94 -
Bett(D) dated 9.10.98 ( Annexure =I) according to which compasgsi-

onate appointment cen be made to0 a maximum of 5% of vecancies £x
or !D’

postes Thus it is absolutely clear that the cuestion of compassi=

onate appointment can be considered only when there is a vacan oy




N

-y -

There are 40 group C and 31 group D posts of direct
recruitment vacant in the Poard, out of vhich the applicunt |
could be considered against only 20 posts in group C and 14
posts in group D lying vacant. Thus applying 5% of quota for
compassionate appointment it can be said that only one post
is wvacant.

Incidentally it is pertinent to note that thsre are
at present six eases/épplications pending decksion as per
details given in the table as (Annexure R~I1) though as per
geniority the applicant's status ié at Sre Noe 4 but from the
merit point of view she stands last. ( for underlined portion

please refer to the Court's decision below Je

Parayise Commentss.
1e m@j with regard to the statements made in para 1,

of the application, the respondents beg to state that from

the perusal of the relevant circular on compassionate appoint~
b A dian el S 5 o Rlght W apfvii .

mentAégainst compasgionate poatse '

A photo copy of the letter is amnexed herewith

and marked as Annexure =~ R/1.

The Hon'ble Supreme Court in Shri Umesh Eumar Nagpel

-Versup - State of Faryana & Others has observed.

® Further the mere death of an employee in harness

does not entitle his family to such source of livelihood.
The financial conditiop of the femily of the decessed employee
should be examined and it is only if it is satisfied that dbut

O

for the provision of employment, the family will noi be able



!

' ' T
l o

l

|

to meet the crisis, that a job is to be offered to the

eligitle members of the family".

- - A copy of the letter is annexed herewith and

!% marked as fnnexure - R/IF1.

™ _:!7‘\}"*;

Jecondly, the HO of the Board is in constant

touch with the applicant and on the basis of its communi-

| | cation dated 13.12.2000, .the applicent had furnished the
| 52' recuired details in the préscribed proforma duly sigﬁed
i by her on 20.12.2000.

Lo 4 copy of the letter is annexed herewith and

marked as Annekure =-R/IV.

! 2e Tha3 with regard to the statements made in para
y 2 %0 443, of the application, the respondents beg to xix

| 1 offer no comments.

L 3. That with regard to the statements made in para

| 444, of the application, the respondents beg to state that
it is denied that the applicent faced tremendous financial

+ | hardship on the death of her husband, as she is the only

L : dependant member in the family and besides regeiving pensioc~
"1 | . nary benefit of Rs. 5+24 lakhe, she is also in receipt of

| | family pension as per her own statement dated 20.12.000,

i ﬁi Rest of the contents bf this para are\ijy/disyhted.

4. Théf/with regard to the statements made in para

i 445, of the application, the respondents beglto g offer no

| commentse




W@

'4'-
5. Thet whth regerd to the statements made in para

4«6, of the application, the respondents beg to state that

it is admitted that the applicant was verbally informed that

only after the posting of the Respondemt Noe2 ieee the Director,
her case may be consgidered. The factual poé’ition today is

that the post of regular Director is yet to be filled and

there are already six such applications pending as already
gtated in the head “back ground of the case™ above. Thus,

there is no negligence as contended by the applicant in this
parae It is denied that there is genuine need of her appo.in.t*

ment for survivale

6. mh@ with regard to the statements made. in para
4«7 onwards, of the application, the respondents beg to stake

offer no commentse

%rific&"ti@n *S 0GRS e



o e

I, shri Wong®him W g"M—X/‘\/ E.lﬁ.

sad Derecthn t/c teing authorised do hereby solemmly

affirm end declare that the statements made in this written

statement are true to my lmowledge and information and

I have not suppressed any material fact.

And I sign this verification on this {9 th

day of Deeermbbe. o 2001,
é iﬂlgé{z”'

Cw. rS‘L‘MC,’H),
Do clapant ‘erisctef tye

Cantial Board for Workers Educéition
Regfonal Directorate

SxmBes. Guwahati- 781008
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G.1., Depr. of Per. & Trg., O.M. No. ‘14014/6/94-Esit. (D),
. dared 9-10-1998 .

Revised consolidated instructions on the sc‘heme for compassionate
appointment

The undersigned is directed to say that the existing instructions
for making compassionaie appointment under the Central Government
have since been reviewed in the light of the various Court judgments,
and other decisions including those taken on the various
recommendations contained in the Fifth Central Pay Commission
Report as well as the Study Reports of 1990 and 1994 prepared by the
epartment of Administrative Reforms and Public Grievances on the
BY G finelv been revised/simpiified and
411 supercede il ib

1
- brovght to the 5nou

ubject, and

~
<

n the subject.
Fmmt : FER S P
mation, guwianis &n

SCHEME FOR COMPASSI_ONATE APPOINTMENT

1. Object

oncernzd forin

The ob'zct of the Scheme is 10
compessionaiz  grounds 1o 3 pends family
Governmenl servani ¢ying in hamess of ~ho is retired on med!
greunds, thereby ieaving his family in peaury and without eny m

of livelinood., o relieve the family of the Government servant
concerned from financial destitution and to help it get over the
emergency

<

I PGS

2. To whom Applicable

To 2 dzpendent family membder—
(A) of a Government servant who—

{(a) dies while in service (including death by suicide); or

(p) is retired on medical grounds under Rule 2 of the
CCS {Medical Examination) Rules, 1957 or the
corresponding provision, in the Central Civil Service
Regulations before attaining the age of 55 years (57
years for Group ‘D’ Government servanis); or

(c) is reiired on medical grounds under Rule 38 of the’

CCS (Pension) Rules, 1972 or the corresponding
provision in the Ceniral Civil Service Regulations
before attaining the age of 55 years (57 years for
Group ‘D’ Government servants); or
(B) of a member of the Armed Forces who—
(@) - dies during service; of
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(b) is killed in action; or
(c) is medically boarded out and is unfit for Civil
employment.
NOTEl.—*‘Dependent Family Member'' means:
(a) spouse; OT
{b) son (including adopted son); or
(c) daughter (including adopied daughter); OF

(d) brother or cister in the case of unmarried Government
servant or member of the Armezd Forees referred to in (A)
or (B) of this para, :

who was wholly dependent on the Government servant/member of the

Armed Forces at the time of his death in harmess or retirement on

medical grounds, as the case may be.

NOTE. . Goveriuneni cervent'' - for the purplse of iese
instruciions means a Govermment servent zppoinied on
znd not one working on daily wage or casual or apprent
or coniract of re-cmpioyment basis. _

NoTe (11— Conjirmed work-cherged siafl”’ will also be covered
Hv the term ‘Government servant’ mentioned in Note 111 zbove.

NoTE [V.—"Service’ includes  -xiension in service (but not
re-emplovment) afier atiaining the normal 288 of retirement in a Civil
post. ’

NO7TE V —**Re-employmeni’’ d0€5 I

] - (ORI SRS | - - Ioe
Ex-servicemen before ine normal age Ci -

include employment of
ment in 2 Civil post.

-

3. Aunthority Competent to make Compassionate Appuintment

{e) Joint Secretary in-charge  of Adminisiration in Uic
Ministry/Department concemed.

(») Head of the Department under the Supplemamary Rule 2
(10) ip the case of Auached and Subordinate Offices.

(b) Secretary in the Ministry/Deparunent concerned in special
ypes of cases. »

4. Posts to which such appointments ¢a0 be made
Group ‘C’ or Group «p’ posts_against the direct recruitment

quota. b ~ -

5. Eligibility

/ (@) The family 1is indigent ant deserves immediate assistance

- for relief frem financial desumution; and

) Applicant for compassionalc appointment should be eligible
and suitable for the post 1 21l respects under the provisions
of the relevant Recruitmen! Rules.

-
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6. (A) Exemptions W

Compassionaie appointments are exempted from observance of
the following requirements:—

(¢) Recruitment procedure i.e., without -the agency of the Staff
Selection Commission or the Employment Exchange.

(b) Clearance from the Surplus Cell of the Department of
Personnel znd Training/Directorate General of Employment
_ 2and Training. '
(¢) The ban orders on filling up of posts issued by the Ministry
of Finance (Department of Expenditure).
(B) Relaxations

(@) Upper age-limit could be relaxed wherever found to be
necessary. The lower age-limits should, however, in DO
case be relaxed below 18 years of age. .

NOTE L.— Age eligibility shall be determined with reference to
the dare of application and not the date of

ZppCinImEhl

O

Nengii— - : (o ke a final decision iof
cmpassiongie appointment 11 a casc shall be
grant rc_laxaxion of upper age-limit also
poiniment.
thy Secretary i die NMinistry/Deparument concerned 1S

compeient 10 relax temporarily educational qualifications 2s
prescribed in ke relevant Recruitment Rules in the casc of
appoiniment al the lowest level, e.g., Group ‘D’ of Lower
Division Clerk post, in exceptional circumstances where
the condition of the family is very hard provided there is 1O
vacancy meant for compassionate appoiriment in a post fer
which = Gependent  family member in o quesien 1S
ccucationaily quaiified. Such celaxation will be permiited
up to & peried of two years beyond which no relaxation of
educational qua!ii’:calions will be admissible and the
services of the person concerned, if still unqualified, are
liable to be terminated.

NoOTE.—In the case of an Aftached/Subordinate Office, the
Secretary in the concerned Administrative Minisiry/Department shall
be the competent authority for this purpose.

{¢) In the maier of exemption from the requirement of passing

the Typing Test those appoinied on compassionate grounds

o the post of Lower Division Clerk wiil be governed by
the general orders issued in this regard:—

(i) by the CS Division of the Department of Personnel

and Training, if the post is included in the Central
Secretariat Clerical Service; or

(i) by the EstaDHSIUTICIL Loivisiolt M8 = = . 1 3aAd im
4 " Personnc! and Training, if the.post 15 DOL included in
N the Central Secretariat Clerical Service.

(d) Where a widow is appointed on compassionate ground to a
Group ‘D’ post, she will be exempted from the requirement
of possessing the educational -qualiﬁcations prescribed in
the relevant rules, provided the dudes of the post can be .
satisfactory performed by her without possessing such
educational qualifications. : . -

7. Determination/Availability of Vacancies ©* =

(a) Appoinument On compassionate grounds 'should be made .
only on regular basis and that 100 only, if regular
vacancies meant for that purpose are available.

(b) Compassionate appointments can be made up 1o a

maximum of 5¢,  of vacancies falling under direct
recruitment quota in any Group ‘C’ or ‘D" post. The
Appoiniing Anthority may hold back up \0“5°7c of vacancies
in the z‘oresaid categorics 10 e filied by direct recruitment
through Siaff Selection Commissicnt OF otherwise, SO &S 10
fill such vacancies DYy appointment 0D CQmpﬁ.SsiDnat:
grounds. A person selected  for  appointment  on
compassionaic  grounds should be adjusied in the
recruitment Tosicr against the appropriule CRlegory viz.,
SC/ST/OBC/General depending upon the category to which
he belongs. For example, if he beiongs o SC category he
will be adjusted against the SC reservation point, if he is
ST/OBC he will be adjusted against ST/OBC point and, if
he belongs to General calegory he will be adjusted against
the vacancy point meant for Teneral category.

(¢), While the ceiting of 5% for making compassionate
appointment against regular  vet2neies should rnot be
circumvented by making appointment of dependent famity

’/' member of Government servant on casual/daily wage/

ad hoclcontract basis against regular vacancies, there is no
bar to considering him for such appointment, if he 1s
eligible as per the normal rules/orders goVerning such
appointments.

(d) The ceiling of 5% of direct recruitment vacancies for
making compassionate appointment should not be exceeded
by utilizing any other vacancy €.8.» sports quota vacancy.
e

(¢) Employment under the scheme is not confined w0 the
Ministry/Dcpanmem/Ofﬁce in which deceased/medically
retired Goverument servant had been working. Such an
appointment can be given anywhere under the Government

et AL Ch s

"
1

| B S e TSI SR S ==

PERTR P L

rere T

Sedyo



\

- &

. January, 1999 68 SwamysnewS

of India depending upon availability of a suitable vacancy
meant for the purpose of compassionate appointment.

(N If sufficient vacancies are not available in any particular
office 10 accommodate the persons in the waiting list for
compassionate appointment,.it is open to the Administrative
Ministry/Departiment/Office to take up the matter with
other Ministries/Departments/Offices of the Government of

India to provide at an early date appointment on
compassionale grounds to those in the waiting list.
8. Belated requests for Compassionate Appointment
] (@) Minisuies/Departments can  consider requests  for
‘ compassionate appointment even where the death or
reuremezn: on medical srounds of a Goverinment ge

long  ba sav five vears or 50
Leosuch belated requesis 1o shiouid, howeves

w that the concept of compassionate appointmes
- related 1o the need for immediate assistance 10 the
I the Government servant in erder o relieve
mic distress. The very fuct thzt the farmily
10 manage somchow =zl these years should
oc¢ iaken as adequaie preof that the family had
ndable  means  of  subsistence. erzfore,
ica of such cases would call for a great deal of
circuraspzction. The decision to make appointment on
compassionate grounds in such cases mav, therefore, be
izXen ocmy ot the level of  ihe

H
arye T T R e " Al
LICDarIoiZal v Hnisiny COncernea.

Therefor

the Seerviary of  ihe

o, Whethizr z request for compassionate appoinunent is bzlaed
or not mzy be decided with reference to the date of death
or retirement on medical ground of a Government servant

and pot the age of the applicant at the time of
consicarzion.

i | 9. Widow appointed on compassionate grounds getting remarried

H
i
il

A widow appointed on compassionaie grounds will be allowed to0
continue in service even after re-marriage.

10. Where there is an carning member

(@) In deserving cases even where there is already an earning
mermber in the family, a dependent family member may be
considered for compassionate appointment with prior
approval of the Secretary of the Department/Ministry
concernzd who, before approving such appointment, will
satisfy himself that grant of compassionate appointment is
justificd having regard to number of dependents, assets |
and lizbilities left by the Government servant, income of

PETETROIL ST
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the earning member as also his liabilities including the fact
that the earning member is residing with the family of the

"Government servant and whether he should, not be a source
_of suppQgt to othgm. members of the family.

In cases where any member of the family of the deceased
or medically retired Government servant is already in
employment and is not supportirz the other members of the
family of the Government servant, exireme czution has to
be observed in ascertaining the ecomomic distress of the
members of the family of the Government servant, so that
the facility of appointment on compassionate ground is not
circumvented ‘'and misused by putting forward the ground
tiat the member of ihe ifamily aiready emploved is not

supporting the family.

P, Missing Government servant .

Cases of missing Government servanis z
sChome [0r cempassionzic  @ppoiniment,

conditions: —

)

(b)

()

enefit
d only after a fapsz ¢ t
years from the date from which the Governmeni servant
has been missing, provided that:

A request ¢ grant  the

of compuassionzie
ypointment can be conside f

1

Iate

ar
~
?

() an FIR to this effect has bzen lodged with the Police.

(7} the missing person is 0ot trecezble, and

{iffy the competen casz is genuing:
This benefit will not bec applicable 1o the case of a
Government servant:—
() who had less than two years 10 retire on the date from
which he has been mizsing; or
(ify who is suspected 1o have commited fraud, or
suspected 1o have joined any terrorist organization or
suspected to have gone adroad.

Compassionate appointment in the case of a missing
Government servant also wouid not be a marer of right as
in the case of others and it will be, subject to fulfillment of
all the conditions, including ths availability of vacancy, laid
down for such appointment under the scheme;

While considering such a request, the results of the Police
investigation should also be taken into account; and

A decision on any such request for compassionate
appointment should be t2ken only at the level of the
Secretary of the Ministry/Déepartment concerped.

TTIT
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12. Procedure

(@) The pro forma 25 in Annexure may ‘be used by Ministries/

Departments/Offices for ascertaining necessary information
and processing the cases of compassionate appointment.

() The Welfare Officer in each Ministry/Department/Office
should meet the membérs of the family of the Government
servanl in question immediately after his death to advise
and assist them in gelling appointment On compassionate
grounds.. The applicant should be called in person at the
very first stage and advised in person about the requirement
and formalities 10 be completed by him.

{c) An application for eppoiniment o1 compassionzle grounds
be considersd in the light of e insirucions issuzd

tme o U e Densrunent of Persennel and
Traininy (Esie F1H1 w subject by @
Commitee of Officers consisting of three Officers — onc
1d two Membars — of the rank of Depuly
‘nothe MinisroiDepariment and Of cers
ziached und Suborcinele
i T 2iso be made one of the
s zn of the Commiiicz depending upon his
rank. The Commitiee may meet during e second week of

b

s
every month 10 consider cases received during the previous
., month. The applicant may also be granted personal hearing
7 ami if necesszrv. for botter appreciation of

(¢} Recominendation of ihe Committee should be placed beiore
the competent authority for 2 decision. If the compeient
authoriny disagress with the Commiuee’s recommendation,
the czse mayv be referred to the next higher authority for a
dzcision.

13. Undertaking

A person appointed on compassionate grounds under the scheme
should give an undertaking in writing (as in Annexure) that he/she will
maintain properly ihe other family members who were dependent on
the Government servant/member of the Armed Forces in question and
in case it is proved subsequently (at any time) that the family members
are being neglected or, are not being mainiained properly by him/her,
his/her appointment may D2 terminated forthwith.

14. Request for change in post/person

When 2 person has been appointed on compassionate grounds 0 2
particular post, the set of circumstances, which led to such
appoiniment, should be deemed to have ceased to exist. Therefore,—

wq
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" (a) hefshe should strive in his/her career like his/her colleagues

’ for future advancement and any- request for appointment 0
any higher post on considerations of compassion should

- " invariably be rejected. ~ ' ;

~
N

(b) an appointment made on compassionate grounds cannot be
transferred to any other person and any request for the
szme on considerations of compassion should invariably be
rejected. o ’

15. Seniority

(a) The inter se seniority =~ of - persons appoinied oD
compassionate grounds may be fixed with reference 10 }hexr
dzte of appointment. Their .interpolation with the direct
recruiis/promotees may 2lso Do made with reference 10
teir dates of appointm eiirous disturbing the imier se

SUIIONHY O L TECTUBS/PICMmOICIs,

ont

crounds shall be treated as 'he date of his/ her reguiar

Lonoiniment.

(b) Daie of joinng Ly & person appoinied O COMPESSIONELE

16. General

{(c) Appointmenis made on grouncs of co;n;&ssion shouid
done in such a way that persons appoinied 10 the post
have the essential educational and techrical guelificat:
and experience required for the post consisient Wity
requirement of maintenance ol cfficiency of adrminisiralio

3]
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(b) I is not the imention 1o TESLTIC employment of 2 ’

member of the deceased Of medically retired Group ‘D

Governmeni servant to a Group ‘D’ post only. As such, a

family member of such Group ‘D’ Government servani can

be appointed to a Group ‘C’ post for which hs!she‘ is

educationally qualified, provided a vacancy 1In Group *C
post exists for this purpase.

(¢) The Scheme of compassionale appoiniments was concsived
as far back as 1958. Sinct then a number of welfare
measures have been introduced by the Governroent which
have made a significant difference in the financial position
of the families of the Government servants- dying in
harness/retred on medical grounds. An application for
compassionate  appointmen should, however, not be
rejected merely on the ground that the family of the
Government servant has received the benefits under the
varjous welfare schemes. -While considering a request for
appointment 0D compassionate ground a ba)a:}ccd and
objecﬁ\:e assessment Of the ﬁnanCIal .Condl[lon of m? faml‘)'
has to be made taking into account iis assets and liabilities

.
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(including the benefits received under the various welfare
schemes mentioned above) and all other relevant factors,
such as, the presence of an earning member, size of the
family, ages of the children and the essential needs of the
family, etc. v :
Compassionate appointment should not be denied or
delayed merely on the ground that there is reorganization in
the Ministry/Department/Office. It should be made
available to the person concerned, if there is a vacancy
meant for compassionate appointment and he or she is
found eligible and suitable under the scheme.

Requests for compassionate appointment consequent on
death or retirement on mediczl grounds of Group ‘D’ staff
iy b considered ©uprhiing
relaxed standards depre:

of the case.

e

Compassionate  2pno
zhrorpiion of surplus

Any request (0 increase the up;
enremeni on medical erounds

u

servants and to bring it at par with the age-limit of 57 vears
prescribed therein for Group ‘D’ Government

the ground thut the age of r2 ¢ :
1998) been ruised irom S8 3 5
‘A’ B/'C Government servents (which is at par with the
age of retirement of 60 years applicable to Group ‘D’
Government servants) or on any other ground shouid
invariably be rejecied, so as to ensure that the benefit of
compassionate appointment available under the scheme is
not misused by seeking retirement on medical grounds at
the fzg end of one’s career and also keesping in view the
fact that the higher upper age-limit of 37 vears has been
prescribed therein for Group ‘D’ Government servanis for
the reason that they are low paid Government servants who
cet meagre invalid pension irf comparison to others.

17. Important Court judgments

The ruling contzined in the following judgments may also be kept
in view while considering cases of compassionate a2ppointment:—

(@)

The Supreme Court in its judgment, dated April 8, 1993 in
the case of Auditor-General of India aend others v. G.
Anantha Rajeswara Rag [(1994) 1 SCC 192] has held that
appoinunent on grounds of descent clearly violaies Article
16 (2) of the Constimution; but if the appointment is

‘

e ot ———— e ¥ gty ——

-t g e ¢

’L

confined to the son or daughter or widow of the
Government servant who died in harmess azd who needs
immediate appointment on grounds of immediate need of
assistance in the ,event of there being no other earning
member in the family to supplement the loss of income
from the bread winner to relieve the economic distress of
the members of the family, it is unexceptionable.

The Supreme Court’s judgment, dated May 4, 1994 in the
case of Umesh Kumar Nagpal v. State of Haryana and

- others [JT 1994 (3) SC 525) has laid down the following

important principles in this regard:
(i) Only dependents of an employee dying in harness

](‘,Z}\'i!‘.g his ramily i penurv znd withoul o

of hvehhood cun be

ground.

(i) The pasis in Group ‘¢ and ‘D’ (formerly Cluss ili
and IV) are the lowe

Sianual oo i

i.e., in the Gro ) r Group ‘B’ calegory s
expected or re Uil purpose as it
1s legally impermissibic.
(iiiy The whole object of g
appointment is to enzbie the |
sudden crisis and o relizve ithe family of the deceaszad
from financiz! destiiviion and

¢ 10 help oogel over e
emergency.

1]

(iv) Offering compassionate appointment as a matier of
course irrespective of the financial condition of the
family of the deceased or medically retired
Government servant is legally impermissidle.

(v) Neither the quelifications of the applicant (dependent
family member) nor the pest held by the deceasad or
medically retired Government servant is relevant. If
the applicant finds it below his dignity 10 accept the
post offered, he is frec noi 10 do so. The post is not
offered to cater to his status but to see the family
through the economic calamity.

(vi) Compassionate appoiniment cannot be granted after
lapse of a reasonable ;.‘f:nod and-it is not a vested
right which can be exercised at any time in furture.

(vif) Compassionate appointment cannot be offered by an
individual functionary on an ad hoc basis.

(¢) The Supreme Court has held in its judgment daied

February 28, 1995 in the case of the Life Insurance

i
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II.

(@)

Corporation of India v. Mrs. Asha Ramachandra Ambekar
and others- {JT 1994 (2) SC 183] thar the High Courts and
Administraive Tribunals can not give direction for.
appointment of a person on compassionate ‘grounds but can
merely direct consxderanon of the -claim for such an
appointment.

The Supreme Court has ruled in the cases of Himachal
Road Transport Corporation v. Dinesh Kumar {IT 1996 (5)
SC 319} on May 7, 1996 and Hindustan Aeronautics
Limited v. Smt.. A. Radhika Thirumalai [JT 1996 (9) SC
197} on 996 that- - appoiniment on
1 2 made only. if a vacancy is

The Suprcmc Court has held in its judgment in the czse of
State of Harvena and others v. Rani Devi and others T
1866 f‘) SC 281 on July 15, 1896 that if the scheme
regard i ! cempassionare
i casual, ad hoc -.,.n,) oyees mciuding
ng as Apo entices, then such ﬁche'ne
or: Constiiutionz! grounds.

groun d 15

4
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ANNEXURE

PRO FORMA REGARDING EMPLOYMENT OF
DEPENDENTS OF GOVERNMENT SERVANTS DYING
WHILE IN SERVICE/RETIRED ON INVALID PENSION

Part - A

(@) Name of the Government servant

(Deceased/retired  on  medical

grounds).

(b) Designation of the Governmeni

(¢) Whether it is Group ‘D’ or not?

servant.

(d) Date of birth of the Governmeant

{e) Date

(H Total length of service rendered.
{g) Whether permanent or temporary?

servant. .

of death/retirement on
medical grounds.

() Whether belonging. 1o SC/ST/

OBC? -
(@) Name of the candxdate for
appointment. v

Swamysnews o7l

(b) His/Her relationship with the
Government servant.

(c) Date of birth.
{d) Educational Qualifications.
(e) Whether any other dependent

family @ member has been
appointed on  compassionate
grounds?

1. Particulars of total assets left including
zmount of;—

{¢; Femily pension.
(b)Y DCR Gratuity.
{¢) GPF Balance

(d) Life Insurunce Policics {iacluding
Postal Life Insurance).

{e) Moveable and immoveable
properties and annual income
earned therefrom by the amily.

{f/y CGE Insurance amount.

(¢) Encashment of leave

(/1) Any other assets.

) Total

IV. Brief particulars of liabilities, if any.

V. Pamculars of all dependent family

members of the Government servant (if
some are employed, their income and

. whether they are living together of
szparately)
S. No. Name {s) Relationship Ags Address Employed or not (if
with the employed pariculars
Government of employment and
i servant emoluments)
(1 @) (3) *) 6) 6).- ...
1.
2.
> %
-
3.

Xt

o
i
:
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DECLARATION/UNDERTAKING

1. I hereby declare that the facts given by me above ‘are, to the
best of my knowledge, correct. If any of the facts herein mentioned

are found to be i~correct or false at a furure date, my services may be

terminzated.

2. I hereby also declare that | shall maintain properly the other
family members who were dependent on the Government servant/
member of the Armed Forces mentioned against [ (a) of Part-A of this
form and in case it is ‘proved at any time that the said family members
are being neglecied or not being properly maintained by me, my
appointment may be terminaied, '

Date: Sigratere of the candidate
Name
Address ’
—
SrUSmUKum s known 10 me and

the fzcis mentionz¢ by him/her are correct.

Date: Signature of permanent
Government servant

Name:

Address:

I have verified that the facts mentioned about by the candidate are
correct. '

Date: v Signature of the Welfare Officer
Name:
Address:
Part-B -

(To be filled in by office in which employment is proposed)

I. (@) Name of the candidate for
appointment.
(b) His/Her relationship  with the
Government servant. :
(¢} Age {daie of birth), educational
qualifications and experience, if
an)’. .

g
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(@) Post for which employment is
proposed and whether i is Group
‘C’or ‘D’.

(e) Whether there is vacancy in that
post within the ceiling of 5%
prescribed under the scheme of
compassionate appointmeni?

() Whether the post 1o be filled is
included in the Central Secretariat
Clerical Service or not?

(g) Whether the relevant Recruitment
Rules provide for direct
recruitment?

(%) Whether the candidaie 707l
feguirements of the Reoruig
Rules for the pos1?

(1) Apan from wabver
Employment Exch
Sciecion Commiission L oocedur
what other relaxations -7z 10 b
givcn, ......................

. Whether the facts mentioned " Part-A
have been verified by the office and if
se, indicate the records?

I I the Government servant dicd/retires
on medical grounds more than 5 years
back, why the case was not sponsored
earlier?

IV. Personal recommendation of th; Head
of the Department in the Ministry/

Department/Office. C e
(With his signature and office stamp/
seal),

17
G.L, Dept. of Per. & Trg., O.M. No. 22011/8/98-Esz;. D),
dated 6-11-1998

Procedure to be observed by the DPC when mode of promotion is
Selection-cum-Seniority

" The undersigned is directed to invite reference 1o Department of
Personnel and Training O.M. No. 22011/5/91-Esq. (D), daied
27-3-1997 (vide SI. No. 25 of Swamy’s Annual, 1997) on the subject
cited above. These instructions infer alia provide that in cases where
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g of deceased Official Date of Date of For wham camp. Relationship Date cj  Bdun. No. of Total
* //ame birth death apptt. is requested Birth ? quali~ depen- assets
& ' ) ' fication dent
/}'V P 3 1 5 5 7 } 8 9 10 11 T

l.Late A.S.Chaterjee, 16.6.46 6.4.98 | Smt. Kuntala A. Wife 1.7.56 « B.com 3 r.5,67,789/- GpF 26,492/
Jr. Artist, H.O: Chaterjee. ' Leave 70,760/~
Gra  2,19,356/-
/ - 21,422/~
' 2,29,759/-
51671789/-

S AXERASE/ 4l
2. Late Shri M.P. Sahu 1.7.54 2.12.98 Smt U-Sharani Sahu Wife 5.2.61 HSC 3 Rs.1,44,039/- Gpr 20,0641/~
IDC, Ranchi ' Gra 1,08,100/-
Insu, 15,8%8/-

- 144,058
3. Late Shr:i a4.C. pas, 21.5.44 21.7.99 Smt. Ranu Das Wife ] 15.3.56 VIIIth 3 i.97,122/- gpr 13,777/~
Peon, Asansol - . ' passed — Leave  15,158/-
Gra 46,692/
Insu 4,559/
GSLI 16,936/-
7,122/~

) SARE 11
4. Late shri K.X. Das, 5.4.47 22.9.99 Mrs. Labonya B. Dpas Wife 26.2.64 HSC 1 Rs.4,30,965/- GPF 88,298/~
UDC, Tezpur ) oo . . CGra. 2,48,6355/-
: : . Insu.  60,000/-
Rp 27 3¥V/ITesir 34,002/
- - 2=ET7 -
4,30,965/~

5.Late Shri D.M. Edavi, 1.6.41 13.13.99 Shri Prashant D. Son 7.10.74 3.Cam. 3 Bs.5,02,486/- one son employed

Projectionist Edavi : and married

6. Late Shri D.C.Shahi 4.8.60  6.4.2000 st Simadevi D. Wife 12.12.70  Iliterate 4 ks.1,50,067/- GpF 28,720/~
sl : - : Leave 32,298/~
Chowkidar, Rajkot shawg Gra 516007~

Insy 20,881/~
GSLI 17)168/~

D . e 1 Do N g DS parrares
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© Observations of (he Supreme Court on compassionate appoint-
ments.—In the case of Shei Umesh Kumar Nagpal v. State of Haryana and
athers, the Supreme Court has abserved as follows: —-

The whole object of granting compassionate appointment is fo enable the
family to tide over the sudden crisis on the death of its sole bread- winner. It
is not the intention that the member of the family should be given a post equal
(o the onc held by the deceased. Further, the mere death of an employce in
harness does not entitle his family to such source of livelihood. The financial
condition of the family of the deceased employee should be examined and it is
only.if it is satisficd that but for he provision of cinployment, the family will
notbe able to meet the crisis. that a job is to be offered to the cligible mem-
ber of the family. Only posts in Classes 111 and 1V arc to be provided and pro-
vision of appointments in -posts above Classes HT and 1V is lcgally
impermissible, even il the claimantis well qualifiecd. Neither (he qualifications
of his dependant nor the post the deceased had held is relevant, I the depen-
dant of the deccased employce finds it below his dignity to accept the post

f"‘ , hie is frie not to do so since the post is not offered to cater to his status
to sce the family through the cconomic calamity.

{} .Ij.G.l,. Dept. of Per. & Trg., OM. No. 1014722894 Usi, (D), dated the 28th November,
994, ) |




PO S U P L

CENTRAL BOARD FOR WORNERS EDUCANTION
REGIONAL DIRECTORATIC
CHANDNARL: TEAPUR

NoWE O PE KD 6-99 2000 ' Date:20.12.2000
FFAN: 0712-233313 -

'ty

I'he Divectod

Central Board for warters uduciation
Nagput,

Sub:  Appeintment on Compassionate Cround.

Mir
With reference to the $lead Office 17N 0. A-1201 2PN 9SSV ol-N113797 dated
M_I_}_”'.,l.'),cccnﬂ)cr‘3(1(!(1 an the 'subject ciied above T am fonwarding herewith the requircd
“particulars in the preseribed proforma in vespeet of dependent of Shii KUK Das, Ex-UDC
expired on 22.9.1999 for deing the needful atyour el

~ " % ' Yours faithfully,
\

/ \ 4+
- Yok T\O (D.N.BORO)
@// otk BN REEGIONAL DIRECTOR.

-~°
(6\/\ \\\\W
\\Jvo. J S/ ’

/ Date:20.12.2000

<~ Post copy in confirmation is forwarded to: The Director. Central Board for Workers

Education, Nagpur tor his kind information and nevessaey achion,

i |
| L | Ao
_ -1 (1.N.BORO)
REGIONAL DIRECTOR,
I
i
T
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COFORMA HEGARBING AT ONNENT OF DEPENDEN IS OF GOVERNVIEN ]
SERVANES DYING WL E INSERVICE/RE LIRED ONINYALID EENSION

(NI AR S Y

Mari-A

GO Wae of the Goveomment sevinl
(Peceased retived on medical grounds

(1) Designation ol the Govermuent
servant,

COWhether 1 Group D or el 9

() Dhate ol hirth ol the Government
servint,

{¢) Date of deathretirement on
medical prounds,

(N Total Tength of service ICINICI'CU-. .
(¥) Whether permanent or lunmr.:u‘\' By
(hy Whether l;clum_:ing 10 4 ',S'I:/»(.')IK“ ?
(#) Name of the candidate Tor

(b Hlis/her relationship with he
Government servand.

< Dite of birth

(< Echucational Qualilications

(¢) Whether any other dependent
Lamily member has been appointed
on compassionate grounds 7

Varticulars of total asscts leli

including amount of" ;-

RA LT

(aF Family pengion

(1) DCR Gratuity
{c) GPIF Balance

(<l Life Jnsurance Policics( including,
Postal Lile Insurance),

(¢) Movable and immovable propertics
and annual incoine canned therefrom

By the family.

(1) CGE Insurance amount

(g) Jincashment of leave,

(h) Any other assesis,

Total : Rg-.
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Vo Particnlars of alb dependent fanily members of the
Giovermmen! servaml (H same e emploved.  their
heame and whetler they are Thving together o aeparately,

" Sr.No. Nimie(s) Relationshipy Age “Address  Employed or nof
With the Giovt, (il cmplayed parti-
o Servant culars od Employ-
"o ' T ment &emoluments) '
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DRDECLMUGATIGNUND EIRTANKING

. . . \ |
Loob hereby declare that ihe facts given by me abeve are, 10 the best of my -
knowledge, vorreel, ©oany ol Ihe Ticts herein mentionsd age found o be
incarrect ar false ata future date, my sorvices aay be tlerminated.
. i
20 herchy also declare that 1 shall maiotain properly the other family members
who were dependant on e Governtaent servant/member of the Anmed Forees T
mentioned against 1 {(A) of Part-A ol this Torm and in case it is proved al any '
time that the said family members are being neglected or not being properly e .
maintained by me. my appointmen( may be terminatedd, o 9
S 3y Lebeanvyer Do Dua
Pale 20 - 19 - R00o o - Sigoature of the candidate
| e {113, Jobomye, DOk 2t
Addrens; V- K @cl goan (vem R)mr.meB
Po - peyiana i Choleiodi
D\sl‘ - Sonil puic [MSWQ
¥ e v S
_nin- 184176
1
ismtsam oo Oes it
ShiSmibm A2 0Aa%vaq [ «70 fg R4 ik known to me and the
l.\als mentioned by hinvher are mnu.l ot i
) /’/)“ ErrICIERN
Date: w20 » /82, 24 Swn.nmc ol pcimanent ' <o o
i Government servant ' .
. . - Namwe: ./7/‘ C. é‘w:(‘w U.b.c. : Pl
. . | /\l](ll‘bkﬁ_*,\/_ - .“.Qm_.7e.‘,9 ML '
*
1 have verified Ih.n the Jacts mentioned about by the candidige are corregt.
. h 4/’150 U_Q_VO_’,. !
Date: QO - 10~ 2K | - v Sign'mnrc nl"lhc \\’cl[’aru Oflicer

’ \mm. _‘1_,5_7}‘ __________
, Address. C 0 W E T '7:0..?)1) wy
Reglonnl Direclor
Central Board lor Workers Edl:ﬁa.trlon
lkcnoml Circctorato
Uo:ndmarl Tezpur- /8400'
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